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that total, representing the uability of Bihar in respect of pensions, 
shall be apportioned between Bihar and West Berlgal in the p o p -  
lation ratio, and the State paykg more than its due share shall 
be reimbursed the excess amount by the other State. 

4. (1) The liability in respect of the pension of any officer + 

serving immediately before the appointed day in connection with 
the affairs of Bihar, and 'retiring on or after that day, shall be the 
liability of the State which grants him the pension; but the portion 
of the pensSon attributable to the service of any such officer before 
the appointed day in connection with ths affairs of Bihar shall be 
allocated between Bihar and West Bengal in the population ratio, 
and the Government which grants the pension shall be entitled to 
receive from the other Government 'its share of this liability. 

(2) If any such officer was serving after the appointed day for 
some period in connection with the affairs of Bihar and for some 
period in connection with the affairs of West Bengal, the Govern- 
ment other than the one granting the pension shall reimburse to the 
Government by which the pension is granted an amount which I 

bears to the portion of the pension attributable to his service after I I 
the appointed day the same ratio as the period of his qualifying 
service after the appointed day under the reimbursing State bears 
to the total qualifying service after the appointed day reckoned for 
the purposes of pension. I I 

5. Any reference in this Schedule to a pension shall be con- 
strued as including a reference to the commuted value of the 
pension. I I 

THE INDUSTRIAL DISPUTES (AMENDMENT) ACT, 1956 

An Act further to amend the Industrial Disputes Act, 1947, 

1 i [4th September, 19561 

BE it enacted by Parliament in the Seventh Year of the Republic 
of India as follows:- I 

I 

1. This Act may be called the Industrial Disputes (Amend- - 

ment) Act, 1956. 
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"mendrnent of section 2. Section 25C of the "In8ustXial $Disputes, Act, 1947 (hereinif ter 14 of '94% 
zgC. 'referred to as the principal Act), shall be re-numbered as sub- 

section (1) thereof, and- 

(a) in  sub-section (1) zs so re-numbered, for the provisos, 
the following proviso shall be substituted, namely:- 

"Provided that the compensation payable to a workman 
during any period of twelve months shall not be for more 
than forty-five days."; 

(b) after sub-section (1) as so re-numbered, the following 
sub-section shall be inserted, namely : - 

"(2) Notwithstanding anything contained in the proviso 
to sub-section (I) ,  if during any period of twelve months, 
a workman is laid off for more than forty-five days, whether 
continuously or intermittently, and the lay off after the 
expiry of the first forty-five days comprises continuous 

. periods of one week or more, the workman shall, unless 
there is any agreement to the contrary between him and 
the employer, be paid for all the days comprised in every 
such subsequent period of lag off for one week or more 
compensation at the rate specified in sub-section (1) ;  

Provided that it shall be lawful for the employer in 
any case falling within this sub-section to retrench the work- 
man in accordance with the provisions contained in section 
25F at any time after the expiry of the first forty-five days 
of lay off and when he does so, any compensation paid to 
the workman for having been laid ,off (luring the preceding 
twelve months may be set off against the compensation 
payable for retrenchment.". I 

Insertion 3. After section 25F of the principal Act, the following section new section 
ZSFP. shall be inserted, namely: - 
Special pro- 
vision relat- 
ing to work- 
men employ- 
ed in under- ' 
takings 
which are 
transferred. 

"25FF. Notwithstanding anything contained in section 25P, 
no workman shall be entitled to compensation under that 
section by reason merely of the fact that there has been a change 
of employers in any case where the ownership or management 
of the undertaking in which he is employed is transferred, 
wl~ether by agreement or by operation of law, from one employer 
to another: 

.+ -- Provided that- 

(a) the service of the workman has not been interrupted 
by reason of the transfer; 
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. , (b) the terms and conditions of service applicable to 

the workman after such transfer,.ase not in any way less 
' favourable to the workman than those applicable to him 

immediately before the transfer; and 

( c )  the employer to whom the ownership or manage- 
ment of the undertaking is so transferred is, under the terms 
of the transfer or otherwise, legally liable to pay to the 
workman, in.the event of his retrenchment, compensation on 
the basis that his service has been continuous and has not 
been interrupted by the transfer.". 

THE SECURITIES CONTRACTS (REGULATIO 
ACT, 1956 

ACT NO. 42 OF 1956 
---- 

\ ARRANGEMENT OF SECTIONS 

I 

1. Short title, extent and commencement. 

2. Definitions. I 

RECOGNISED STOCK EXCIIANGES 

3. , Application for recognition of stock exchanges. 

4. Grant of recognition to stoclc exchanges. 

5. Withdrawal of recognition. 

6 .  Power of Central Government to call for periodical retgrns 
or .direct inquiries to be made. 

"I. Annual reports to be furnished to Central Government by 
. stock exchanges. 

8. Power of Central Government to direct rules to .be made 
or to make rules. 

9. Power of recognised stock exchanges to make bye-laws. 

10. Power of Central Government to make I)r amend bye-laws 
~f recognised stock exchanges. 


